Company : CourtKutchehry

cCou 1“"i@@kut(:hehry Website www.courtkutchehry.com

Printed For
Date : 15/09/2026

(1927) 11 BOM CK 0034
In the Bombay High Court

Baijnath Prasad Singh APPELLANT
Vs
Kedar Nath Goenka RESPONDENT

Date of Decision : 15-11-1927

Acts Referred:

Citation : (1928) 30 BOMLR 115

Hon'ble Judges : Wallis, J;Sumner, J;Lancelot Sanderson, J;Atkinson, ]
Bench : Full Bench

Final Decision : Dismissed

Judgement

Viscount Sumner, J.—Their Lordships are indebted to counsel for having at the
outset explained the difficulties that lie in the way of the appellant in bringing
this appeal to a conclusion satisfactory to himself. In their Lordships' opinion the
first part of the case is completely covered by the recent decision of their
Lordships" Board in the case of 31 CWN 943 (Privy Council) and, as to the
second part, it relates to concurrent findings of the Courts in India on questions
of fact, and their Lordships are therefore unable to entertain it.

2. Their Lordships will, therefore, humbly advise His Majesty that this appeal
should be dismissed with costs.
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